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'NFor the Applicant has filed MA,12812017 in TCA 252l621Al20t5 for correction

of the name of the company because the name of the Applicant C(hpany was bv

oversight mentioned as Bhatgaon Extension Mines private Limited instead of

mentioning as "Bhatgaon Mines pdvate Limited,,, therefore this Bench has givcn

corriSendum to the order dated 11.5.2017 as follows:

(a) The name of the Company be read as Bhatgaon Mines private Limited in

the place of Bhatgaon Extension Mines private Limited.

(b) The section of law mentioned as 159 of the Act in 6rst page is replaced with

Section 166.

(c) Extension of time has been given for filint the order with the Registrar of

Companies within a week from the date of receipt of the Orcler.
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